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1:ihrimati Hamulari Sinha put a ques-
tion whether the award given w~~ in 
the light of the ag,·cement. I have al-
ready answf'l'cd that question. It was 
in the light of the compromise agree-
ment bet ween the parties, Some hon. 
Members enquired whether the em-
p:oycrs, mine-owners, gained by not 
supplying the footware. They gained 
roughly at the rate of Rs. 25 lakhs per 
year when they did not supply foot-
ware. 

Shri A. P. Sh2rma: The workers 
lost to that extent. 

Shri D. Sanjlvayya: Ye,. With re-
gard to the role of the officers. I have 
already said that We have asked them 
to help the workers so that they may 
be benefited by the supply of footware. 
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Shri D. Sanjivayya: I can give th,,( 
information. So far thl'Y have !:mp-
plien 1,78,524 pairs. Thl'y have still 
to supply 58,000. 

Mr. Speaker: This di...;C'ussion is over. 

17.38 hl'8. 

EXPUNCTION OF CERTAIN RE-
MARKS BY A MEMBER 

Mr. Speaker: I have to bring to the 
notice of the House two things. This 
morning, during the debate. Shri n. N. 
Mukerjce had referring to Dr. Lohia, 
said: 

"The leader of the party to 
which 8hri Limayc bl'lont:='~, thnt 
gentleman over there .... ". 

Shrl Sur~ndranath Dwivedy (Kt'nd-
rJpara): He is not the leader of the 
porty. 

bv a J¥te1nher 
Mr. Speaker: I am reading from the 

debate. He said: 
. , ,in my ab~{'nc(', to make 

allegations agajn~t me which were 
dirty andconlpletely false." 

Dr. Lohia, while referring to that, 
said: •• 

It is very wrong on the part of a 
Member to have said like that. At 
that time I really could not CAtch it. 
Othe'rwise, I would haY<' expunged 
it then and there. Now, with th~ 
permission of the House, I am going 
(0 expunge these words. 

Shri Barrl (Hissar): 
Mr. Speaker: Order, order. What 

Shri Bagri has said will not 110 un 
record. 

17.40 hrs, 

RE. WRIT PETITION BY A MEMBER 
Mr. Speak.er: The ,,(:'l'lmd QlIe!'tion 

that I have to put to the Housl' is 
that this morning the Hou~e dircdcd 
me that I !o'hould not represent my-
self or the House before the Hieh 
Court. After that I have received 
the SIJmmOnS from thl' Court at [; 
o'clock, they have been delivered to 
me and the petition as well. Th('r~~ 

the alh!gation is that th(., odinn of 
the Speaker in naming the petitionGr 
and of Shri Satya Narayan Sinha in 
moving the aforesaid notice for his: 
slIspension. the petitioner's suspcn-
sion, was not only against the rulcft 
but mala fides, as he was-as he 
says-punished for raisini the qu{'.5-
tion of discussing the Secretarial 
Demnnds and for his having moved 
cut motions in that ':onnection. 

From the records I find that it w .. 
only the uCall attention" notice about 
Mr. Phizo that w~s being discussed and 
Shri Limaye had sald:-
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""For expunction please see page col. 13810. 
···Not recorded. 


